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THE INDIAN RAILWAYS (AMENDMFT\TT\ ACT I954
o No 22.0F1954 o

[30th April, 1954]

A‘ﬂ Act ﬁlrther to amend the Indian RaﬂWays Act; 1890

) BE it enacted by Parhament as fellowé =

S Short tlﬂe —This Act may be called the Indlan Rallways' o
 (Amendment) Act, 1954. ‘

2, Substitution of new sectlon for section 53 in Act Ix of 1890—
For section 53 of the Indian Raﬂways Act 1890 the. followmg sectmn'
shall bé subs’cltuted namely -

“53, Maaczmum ca'rry’mg cdpacity for wagons —(1) The gross
weight of every wagon or truck bearing on the axles when the.
Wagoh or-{rué‘k is lodded to its magimuni c’arrying eapacity shall
not exceed such limit as may be fixed by the Central Govern-
‘ment for the class of axle under the wagon. or truck
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(2) Sub;]ect to_the limit ﬁxed under: sub—sectlon (1), every'ﬁ

ra1lway administration shall determlne the - normal carrying
apacity for every wagon or truck in its possession and shall
xhibit the woids dnd ﬁgures representinig the nhormal carrying
capac1ty 50 determmed in & conspicuous mahrer on the outside

- of every such Wagon or truck. .




- R Hyw F»\nf)- 5.8 @@3@@ o
€D-

Indian Rdzlways (Amendmem) L 69

3 Evéry person owning a wagon or truck wh1ch passes OVEr
& vallway shall sumlarly determme and exhlblt the norma]

(4) Not' :
or sub-section (3), vy adt ratiof . ‘
o y o expedlent so to do in respect of any wago or truck
~ carrying any ‘specified class. of .goods :gr any class of Wagons or
- trucks of any specified type, it ¥nay, by nobtification; wvary the
normal carrying capacity for such wagon or truck or such class
of wagons or trucks and, subject to such conditions as it may
think fit to impose, determine for the same such carrying capacity
as may be specified in the notification and it shall not be neces-
_ sary to exhibit the words and figures representing the carrying
_capacity so determined on the.outside of such wagon or truck or
such class of wagons or trucks

Prowded ‘that in no ‘case the gross welght of such Wagon or
truck or- such class of wagons. of trucks shall exceed the limit
fized under sub-section (I) for the class of-axle under the wagon
ot trueck:” . . .
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